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a very intelligent man, why Mr.
Advani  missed this  opportunity to
"put  this in  this form: |  just

cannot  understand. Mr.  Advani, |
thought you ould do that. If you
had talked to me, | would have sug
gested you to put it like that. Any
how, Sir, I am moving jt also because
I do not want it to go on record that
any of wus in this spher, wanted
Feroze Gandhi to be dead even for a
single  moment. This should have
taken effect from the moment he was
slaughtered.

The question was proposed.

SHRI LAL K. ADVANI: | appreciate the
sentiment behind the suggestion. But all
through that period censureship was in
operation, arid, therefore, it is not a practical
suggestion. Besides, sometimes dark spot or
mole enhances the beauty.

THE VICE-CHAIRMAN: (SHRI
LOKANATH MISRA): The question

1. "That at page 1, lines 7-8, for the
words and figures "the 25th day of March,
1977" the word, "the day on which the Act
was repealed” be substituted.’

The motion was negatived.

THE VICE-CHAIRMAN (SHRI
LOKANATH MISRA): The question is:

"That clause 1 stand part of the Bill"

The motion was adopted. Clause 1 was
added to the Bill.

Ehe Enacting Formula and the Title wer,
added to the Bill.

SHRI LAL K. ADVANI; | beg to move:
"That the Bill be passed.”

I would say that the dark dismal part is
over.
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At least the first phase of my proposition
and my pledge to the country are over.

The question was proposed.

THE VICE-CHAIRMAN (SHRI
LOKANATH MISRA): The question is:

"That the Bill b, passed.”

The motion was adopted.

THE CALTEX (ACQUISITION OF
SHARES OF CALTEX OIL REFINING
(INDIA) LIMITED AND OF THE
UNDERTAKINGS IN INDIA 0™ GALTEX
(INDIA) LIMITED™ BILL, 1977

THE MINISTER OF CHEMICALS AND
FERTILIZERS AND PETROLEUM (SHRI
H. N. BAHUGUNA): Sir, | beg to move:

"That th, Bill to provide, in the public
interest, for the acquisition of the shares of
Caltex QOil Refining (India) Limited and for
the acquisition and transfer of the right, title
and interest (f Caltex (India) Limited in
relation to its undertakings in India and
thereby to secure that the ownership and
control of the petroleum products produced
by the Caltex Oil Refining (India) Limited,
and marketed and distributed by the said
undertakings, in India, are so distributed as
best to subserve the common good, as
passed by the Lok Sabha, be taken -inty
consideration.”

Sir, the main purpose of the Bill is the
acquisition of the particular industry and its
various functions so as to bring under the
control of the nation one of the most strategic
elements in the economy of our nation. This,
Sir, at the outset | must say, is acquisition of
shares, other interests and titles, if | may say
so which does not extend beyond, what | say,
a take-over by negotiation. The predecesso,
Government decided to take over these inte-
rests through negotiations rather than
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[Shri H. N. Bahuguna] nationalise them. o the time-limit so that I do not have

They initiated and in the bargain what has to impose any restriction.

been decided formg P*t of this particular Bill

which I have presented before this House for

acceptance. 94-} ;—E"ﬁ- FT WA mETT ( T :; ) .
I can in this matter merely say that the A

i ITAATEAS WEIRA,  AZA a1 $9 q99
employees' interests have been fully taken care N e m oaon N
of. We have also taken care to see that this AT | WEAFTH H wAT A1 FHFH AT
particular concern, the Catlex and its versatile F g gaas 3 % 9g 993 W IA

refinery are made to serve this nation's
interests by joining up with the mainstream of .

the petroleum industry which has a creditable s 95T L a™ TEA WAL & |
record of growth as well as- public ownership I T =H 19 &1 :ﬁq arﬁ'r z f-ﬁ 2 I9
contributed by a definite policy enunciated by
our great Prime "irift?-. the late Pandit

HTETT FT U § 57 GHIL FT ATAATAT

Jawaharlal Nehru. | commend this Bill for the { fagofr #afag: 7 ﬂrF.T-FT TAT F7A,
acceptance of this House and I hope the I9 5 009 HIT 7 3 seEAlTaHE §i] 22
discussions in this House will help us to - P S —

understand more about it because the is not & gTA W ZTERT AT S T F 1 A,

much more to be done in this sector except to ATAAE rJ,-:_fr r:‘,’r T,"y &z A1y & 79

take over a very small or tiny affair now in the
shape of Assam Oil and Oil India.

SHRI SRIMAN PRAFULLA GOS-WAMI
(Assam): "it is pending for several years.

SHRI H. N. BAHUGUNA: Yes, several FAT TS 4, 9 AT T AT
years' work could ot be done in several days
and | have been here only for a few days. But
I am sure that the discussion today will help
me in the matter of take-over or acquisition or
of bringing that particular sector also within
public ownership so as to subserve the best
interests of the nation. With these words. |
commend this Bill for the consideration of
the House.

The motion was adopted.

THE VICE-CHAIRMAN (SHRI
LOKANATH MISRA): Before | call Mr.
Nageshwar Prasad Shahi, | would like to tell
hon. Members that the total time allotted for
this Bill is one hour and there are * speakers.
Therefore, | ,ill have to restrict the time to

seven or eight minutes per speaker, and | FT Al TS FATH A8l 8, 94 ?:'1 I EGOES
would request the hon. Members to confine AT F40 &Y, ;.ﬂr T 59 A1T T AT
themselves :

Fmar g fF ag =307 #9491 § 1 323
AT FIAL * I ;_:r # gfawrdy 757 HAT
qAEETE At 4 | "4 IA AT Fq9 A9
Faq %9 § wx goq 3w 7 oy feafa
F AAHTL AR AIA I F 499 AT F
waare fafes AT arfag qar o2
woafeqt w1 afaar fradr =fgg
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# uF W @ SOl & geriad
WA ¥ ET & ary § wgAr JEar g |
oF At wErfaa a9 FT & T T AT
FTETT F A7 wUE AT § v 0T i
<@ a7 30 § g aga & A AT
30 & 98 77 3g Famar a41 F g8
FrRAUT 77 T WIT gH A FOAT
FN FIAT G347 | FiFA, dmg, 793 AifF
& Sfam =g w9mar ) TEY weeT
ag gmam v Wm &1 amw e
@, s7 & frEEwmE wge
Ter omT arfs w1 weqw o oan &
AR B AT & I TEAATA A
& 99 ®1 9z qHiEw T dadT 94T 6K
ST A2 QU AT AT & A ZF1T
FTT £ T AT SATET STH AT TEAT |
A, ST, FF SATI TSl g |

A, § e ¥ aw & oA § A
FgAT FATEAT E ;Wifw U F IeTAT
& ag gwafag &1 wow 3w § &= @
F §Iaa §F FAr a7 g (@A
& Siaer 1 29 FT ey w77 A1 AT
a FwTaeTs va< a1 fEa s Er
for o gvw srgf framl &1 79T gamEd
=T F a1 faear &, agf 79 4 597 ST ET
HEAVIFAT &1 F1 4 3 57 F 479 D
faror wifge aifs o wga faer %
FI9 $9 & 92T AT a7 # geoana
g 3 | T A ¥ e o oy
T T T AT TLET 4 I9 7 &9
FH T T AT GATE AT AT A1 7997
€T 39 a1 I Tgd A 7w | qd
favamar & fr st agopaT < & R
G & WIT argar &, @ a1 R Tgd
ZEFAE N

FA AT, A, § G 1) &
geTzHz 57 qifedy F a3 i FgAr "ngar
E | ¥ aa-u (Wee 3 9o ama g e
TEIT T F AT T G T T TF
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e 2 fr g aw7 o ot 1 1 5
TUT FT AIZAE 37 & | UF q2IF 95T F
w2 ifaw &¥F i 50 gL, 60 FTA?
ad Zr £\ gar 9 & F | o
AT GH A7 A T T UFAEATEZ FIA 2
ATEAT a9d & wFH-HT LA F ATT 9
#fFa 39 =1 AR w1 £ 9T AT
A | 7 A ag § fF oamdm
Hel ST O WIET T KT &9 X ARG
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OTHT (7 AT TR a7 @ a1 59
F1 wrzaq 2 faar 9 | TEE qATE @
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AZN WL GO |

ur g fodzw & 34 ) q@m
gey A5 afwrs # 73 F ) 9@ g
ATz Ag A g Ram s T gt
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FIZHT T 20— 30 HIT ST 737 8, gay
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QF FTH AT T HR AR D | T
¥ % Afa¥rr 3T F7 AL AFy 6

gfear § gfifas o St 51 7 4T

F &) TH O, AF AW 29 £, 9
FIUT § FIT 7% G<0ar § 777 Gar
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BT £ 17 €8 7 forrg <@ | fgrge
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fasr 719 & ag %% % 4540 F1EAT
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7 fr faww faat # afses waw, afes
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o AT WL FEFL AT F G
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77 o v 7% o arew fafae
F qz4 & o fy 7% fawwa & @ §,
wq F% faeg wiF OO A1 7 G4 Fw
g fr aw o g fasit 9v 1 &
awd wEr St § FgAr amwar g fE
THET AwE 997 #, I ag
SITHY FEGAT T W T AT J9T TEEA |
770 q ¥ Few g g 3 fy fordr
afser &1 Gar, wha 3w A Gar 9=
AZT AW T GTHT F AN | TG )

oft g fog Werdr (o)
ITHHTIH WEIRd, d9HEY, 1976 H
ST AT F gt /o, 39F A
aT FAmr g g faw g gwfeg
ag =0 & % o9 9o F7 9Y aewr

|

[ RAJYASABHA] of Shares etc.) Bill, 1977 172
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SHRIMATI SUSHILA SHANKAR
ADIVAREKAR (Maharashtra): Mr. Vice-
Chairman, Sir, | welcome this Bill to take over
Caltex Oil Refinery and its marketing
operations. The takeover of Caltex virtually
marks the completion of the process of
national acquisition of giant foreign oil com-
panies like ESSO and Burmah-Shell which
was started sometime in 1974 and completed
in 1976 by the then Congress Government.
With nearly 96 per cent of the country's
petroleum industry in the public sector, the
country is poised for an important step
forward in the growth of the oil industry.
Under the foreign monopolies, the industry
had a very restricted growth mainly because
the companies
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were run in order to lurtner tne interests of the
international monopolies. We were badly let
down by these companies during critical times
such as war with Pakistan. They had also
reservations about processing Russian crude.
The reasons were best known to them. But,
Sir, all this is now a thing of the past. The
petroleum industry can now very well look
after the national interests.

Another important aspect of the take-over
of the foreign oil companies including Caltex
is that they were not nationalised by
governmental actions but they were taken
over through negotiations, during which both
parties had a free and frank exchange of ideas.
While many companies are taken over all over
the world through unilateral acts of
nationalisation, it stands to the credit of our
democratic traditions that we have taken over
foreign companies through negotiations.

Sir, now there remains only one more small
foreign oil company, and that is Assam Oil
Company which is still not under the control
of the Government and is owned by Burma
Oil Company belonging to the international
seven sisters. It is only a matter of time and
the Assam Oil Company will also have the
same future as other foreign oil companies. A
it is reported, the negotiations for terms of
agreement are afoot with Mr. Cooke of Assam
Oil Company. | with the hon. Minister
goodspeed in finalising the agreement.

Sir, in a poor energy-starved country like
ours, we have specifically planned our
petroleum industry with our long-term aim to
free ourselves from the need to import oil.
Although we may not be able to attain that
aim of self-sufficiency, there is no doubt that
we can steadily reduce our oil imports. Our
Petroleum Ministry's effort in achieving the
objective through various oil explorations and
exploitations  is highly =~ commendable
and
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[Shrimati Sushila Shankar Adi-
vorekar]

meritorious. With this takeover of Caltex, we
do hope now that certain amount of bipartisan
agreement will emerge on the approach
towards policies for petroleum exploration,
exploitation, refining and marketing issues
because we have to pursue them relentlessly.
Sir, the long promised reorganisation of oil
industry and specially integration of marketing
throughout India has not yet taken place. This
requires the immediate attention of the
Ministry so as to ensure that the consumer gets
prompt and efficient service now that the
acquisition of the last major foreign oil
company is finalised.

The oil companies have done excellent
work the last two years in rural marketing by
distributing essential commodities through
their outlets. This effort, in my opinion,
should be further strengthened and now that
nearly 1300 outlets of Caltex are also added to
the existing outlets, it would add further help
to this policy Sir, we have to remain vigilant
about sophistry and dissimilation adopted by
these big international companies to defeat
their attempts, if any, to destabilise the
economy of non-aligned democratic and
socialistic countries. The hon. Minister is
known for his alertness and vigilance. If |
mistake not, when he was the Minister of
Communications, he had been instrumental in
exposing a transnational deal regarding
crosshar telephone exchange and it will ot be
too much to expect that he will maintain the
same vigilance in the present case to see that
the foreign oil companies should not leave
any Trojan Horses for us. Takeover alone is
not enough. What is more important and
necessary is the Indianisation and Swadeshi-
karan with complete delinking from the parent
trans-nationals.

Sir, | would like to remind the hon.
Minister for speedy completion of the
socialisation of Oil India Ltd. It is
unfortaunate that we have yet not reached
any agreement with the
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foreign owners of the stock of AOC & OIL.
This delaying tactics of foreign owners is only
to secure more benefits which we should not
allow and no doubt the hon. Minister will take
speedy action in this direction. The delay in
complete takeover of OIL is creating
frustration amongst the technical staff who are
patriotic-minded persons and have rejected
offers of transnational parents to take positions
abroad. (Time bell rings). The international oil
companies are trying to take away first class
Indian experts for their operations elsewhere.
While we need this talent and skill to develop
a strong and durable public sector in our
country as they are our best assets. We cannot
afford to have any such brain drain in such a
stretegic and vital industry as petroleum.

Lastly, Sir, with this takeover ofCaltex
which is one of the best oilcompanies in the
country, there willbe visible improvement in
supply ofcertain products, especially LPG
cook.ing gas, the price of which is ever
increasing and the availability isalways
decreasing.  Cooking6 P.M. gas is no more a
luxury item.This is a necessity in
everyfamily and more so with theworking
women. | would requestthe  hon.
Minister  to take up thismatter on a priority
basis.

Sir. with the hope that the Government will
soon come out with an exhaustive white
paper, outlining clear proposals for
restructuring the entire oil industry in different
sectors, | welcome this Bill.

SHRI KALYAN ROY (West Bengal): Sir, |
would be very brief. In the beginning, | would
like to pay a tribute to Mr. K. D. Malaviya
who had the courage to challenge the big oil
cartels who have neither interest in finding oil.
in this country nor developing the petroleum
technology. He had the courage to challenge
them and he had to pay even the price. At a
certain stage of our oil history, these oil
cartels ganged up in order
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to throttle the development of indigenous oil
industries. At the same time, Sir, | am happy
that this Ministry is now being headed by Mr.
Bahuguna whose commitment to socialism, to
public sector is second to none.

Sir, my first question would be about the quantum
of amount which is being paid to this Company.
Sir, it is known that these oil cartels not only
were interested in making profits ruthlessly in the
developing countries which are the real sources
of petrol, but they . dominated the politics
of the two-thirds of the world because of their
manipulations or manoeuvres. It is a good step, it
is a right step that these oil cartels are finally
driven out from the soil of India. But I fail to
understand why compensation to a company which
might have been remitted to the tune of nearly 80
to 90 crores of rupees in the last 25 years, since the
days the refinery was set up.  They have failed to
invest a ".ingle penny in the country. Why are
they paid such a huge amount of Rs. 14 crores
as compensation or whatever you may call it?
I am surprised and why is it that there is a
provision in this Bill that this Company was not to-
pay any income-tax? | do not know what
amount of income-tax evasion is there by this
Company. For the failure to pay the income-tax,
there will be a penalty. I am not sure.
Who is going to bear it? They are going. You
are not going to catch them after you take over.
So, what steps have you taken?  Why have you
fixed such a huge amount for them?  Similarly, as
the other hon. Members mentioned and Mr.
Bahuguna himself might have discovered, there are
quite a few big elephants i, the organisation
whose salaries and perquisites, etc. came to about
Rs. 10,000 or Rs. 15,000 per month. They
are given posh flats, cars, chaprasis, bearers, etc.
But there are very low wages at the bottom.
The disparity was never so glaring as it is in the oil
cartels.
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Sir, | have studied in the Janata Manifesto
that they are interested to reduce th, disparity
i, incomes. Here is an idel chance, a challenge
to ycu. What are you going to do about it?
Restructuring the whole organisation of the
oil Company is absolutely essential. I would
like the hon. Minister to give—today he
would not be able to give in detail—just a
bare outline, if he can. It will not only make
the people conscious about the loot which had
taken place in the past but it will also inspire
the staff and the workers and the employees
who are working there.

[The Vice-Chairman
Raju) in the Chair]

(Shri V. B

I do not know whether Mr. Bahuguna is
aware that largescale retrenchment took place
in the Caltex Company in Calcutta and other
places, rather the jobs were handed oyer to
contractors. Now, what is the policy of the
present Government towards these retrenched
employees, who are in hundreds? Are they
going to be taken back? Are they going to be
reinstated? Are they going to get back their
jobs as are being given, to the employees' in
the railways and the P & T Department? What
policy ar, you going to follow in relation to
the staff which was throuwn out illegally and
without any justification.

Similarly, 1 would like to know a little
abojit as to what your policy and attitude i
regarding offshore drilling and what about the
role of multi-national companies which are
highly interested in offshore drilling in
Bombay and in the Bay of Bengal. Are you
going to stop that as is demanded by the non-
aligned countries, which are saying that there
should be no manoeuvring and no
manipulation by the multi-national companies
i, this field? So, I would like to know a little
bit about that also.
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Similarly, may | know what is your programme
about oil exploration? | do not want to go
into great details because you have taken over
just now. | have been told that the exploration ,
of oil in the eastern part of the country hag
come to a halt, i.e., in West Bengal,
Tripura and Sunderbans.  Are you going to
seriously look into this problem and  see
that  whatever obstructions are there, they
are removed? | know that the American
companies are not interested in helping
developing countries  or  underdeveloped
countries to build their own oil technology, or
their own refineries, unless they get a share.
There is a very strong, powerful
international vested  interest  group which
Mr. Malaviya had to fight all the time. How
will you change it? How will you challenge
it? It is not only an economic
proposition; it is a political proposition also.
They have their men inside th, Government.
They have their men at the decision-taking
level. So, this is a political question, which you
have to tackle very seriously.

As | mentioned in the beginning, | would
like to know from Mr. Bahuguna about the
total investment made by the company so far.
In relation to that | would like to know
whether the compensation that you are
paying, is justified; and, if it is not justified,
whether you would take some steps to reduce
it.

Lastly, |1 would like to know whether it is
possible to reduce the price of oil because oil
price is determined internationally, and |
know the difficulties there. The OPEC
countries are all the time talking of helping
underdeveloped countries. | must say that |
absolutely share the agony of the Prime
Minister Fidel Castro of Cuba, who stated
very clearly that while the developing
countries are all out to help the Arab people in
their fight against Zionism and Israeli
aggression,
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feeling was being reciprocated by the Arab
countries. Have you started some dialogue
with the Arab countries so that this country,
which is a developing country, gets oil at a
reduced price, at a price which is less than
what is being asked for from the Western
European countries or the United States? This
is a very serious problem. How axe you going
to tackle it?

From that | come to a very important though
not a significant question and that is about the
cooking gas, which is becoming very popular
even among the middle classes and | agree that
it is no more a luxury. | want to know whether
the price of gas cylinders can be reduced. It is
a problem which i being faced even by me
and many others. | want to ask the Minister
whether he has noticed lately in the press—I
have written about it to Mr. Malaviya twice—
that for the last eight months quite a few
housewives were killed in Calcutta, Bombay
and Delhi on account of defective gas
cylinders which burst. Only the other day, |
saw in the newspapers ™t there were some
accidents on account of cylinder bursting. | do
not think that much has been done to rectify
these defects. What is the Minister going to do
to allay the fears in the mind of the public
regarding these cylinders? Then there are
bottlenecks regarding supply of gas cylinders
and agencies. All these

things are there. | hope Mr. Bahuguna, with hig
commitment to socialism, will seriously take a
look into all these problems. Regarding
advertisement policy | agree that it was
channelised into certain directions, which were
not very healthy. | would also like to know
whether he would investigate into the
activities of the 'officers responsible. Lastly,
Sir, | fully welcome the Bill minus the amount
part which is being paid to a cartel which has
so far exploited us for the last thirty years.
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1 &t faweae et A9 (g ¢
qIAT FATT  ATER AACHA ATEA,
Frez 77 sfvean & wivvamy & faa Y ardz
A GT 7F39 T E | WA I 4%
FEAT qTITET F 7T TR Ay Tewfaw
FT FTH AT FLAT T & AT a2 F ATaws!
F faa sz, a9, deifaae A @@t
Al ®r ez foar gm0 o
IFET W AT ATTU §  fEarw #7E
g= & gz fogmay wa@ ar @
zfF g am gamg  (Communal)
g fogsare (Coprupt) £ %R
FAAT A% Iz fregw A9
TN FT ACCAGRN GAT § 1 ATAARL
TF TI[ FEET § THAT TF 7 | AEA
#1737 7 737 fewmadr & 750, aved
T JIPT E | O0FT FT IZ FATAT AYqT
% v fggera 7 gaaarT arE Aaren
T4 § —zafaq gast a5t 7t FAr a0
¥ I @ T qov wdfrE
TEATH F1AT £ WX gFA AT aIT ARI1
FT FF W ATATE | T AN TZ FIoeF
femdt & ST AT FT A T AR
TR 7T TR F B
fafaezz 4 721 ar 5 & ag@r waawm
#r aAree Feraar § 1 I SRR
FIATE AT ZTEATE ATS | B A g
q 7FE T Y ITEATE ATE | g9
HATH AL TTET & G TI—TF AT
AZY, FE ALAAT IAT TT AF HIT TFAC
F WFRT @ afeT ag gHEr AT
2| #ifax § &1 grET gw STHid
ZN AT )T FTARHT W OARHL T AAA
& orieargz Il & oA |
& gfF gexf 1 @A AT § oAk
F3f TFRIWT T & I AR
qEnTIET 2 A wIfgEAE ¥odAr @
fr fergeardt  agaaEt &1 #4@

[ 1 Devanagari Transliteration.
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[ ferra welY 752

wag g g Wgn fF o oan
WERE KT OHMT TH FT I | A
qfeer® 8527 & a1 as qfsas 99
W WIS qfew JHET AT 6 8
FE WA Z, FEA WEAT, qFIC
arae, frwa &3 g™ awae T't A
w® A% a9g w0 TE afem A
ATATRATRAT FAFML &1 1 feamy
&1 g T g A WEAE A
fmara § frar s aifs #ee
HIT FHAT GTREU FT qH A9E
aEEr F oA IR 2 o AhEr
gama Tfemd AT W AW s
W A fawdr  gEAd & oo
AT AR~ ag qlE o

SHRI H. N. BAHUGUNA: Mr. Vice-
Chairman, Sir, | am grateful to the Members
for welcoming this Bill and paying tributes
both to my predecessor and the previous
Government for having followed a really
good policy with regard to the development
and ownership of this particular sector,
namely, oil. « However, many doubts have
been raised and many questions have been
raised with regard to certain basic features of
this Bill. The first one, Sir, is about the
amount paid for acquiring the shares and
functions of this particular organisation,
which is a multi-national operating in India.
As the House knows, Sir, | had, at the outset,
said that this was by way of a bargain struck
between the predecessor Government on the
one hand and Caltex on the other.

Now. a number of questions were raised as
to what really the Caltex had invested in India
and how much profit they had repatriated. |
have those figures. But I do not think any pur-
pose would be served by giving those figuers
because | have no doubt in my mind that this
nation has the power to take over any industry
or avocation or business in view of the
amendment of the Constitution which this
august House and the other House made after
the Congress Government came to
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power in the wake of the 1971 elections. We
could determine the amount that had to be
paid and not negotiate the whole thing. It was
within the competence of the Government.
But for reasons, and quite weighty reasons,
which may not be acceptable to those who
have a socialist view, but who know that this
country has a mixed economy and that, for
some time to come, we will have to depend on
many types of situations and bear with them,
negotiations were entered into. In the ultimate
analysis, it came down to Rs. 13 crores. This
was the amount determined. It is true that
Caltex was exempted from the payment of
capital gains tax etc. on that amount, which
did mean Rs. 4.29 crores. But Sir, this
obviously means payment in rupee and not in
dollars, In effect, this Is a book adjustment by
which the nation neither looses nor gains,
except that Rs. 13 crores, in all, is to be
repatriated outside this country. Now, there is
no option, since it is a part of the bargain, it
would be a breach of trust and faith for which
this country would not have any justification
and it is not in the way of things acceptable
either to this side or that side of tn, House, We
do not mean expropriation of any property.
We do want to pay something. Obviously, Sir,
the amount determined by the predecessor
Government was Rs. 13 crores. True, it is paid
in instalments, and for good reasons. It is paid
in instalments because we do not want the
total foreign exchange to go out all at once.
Some advantage is there in it. So far as the
question raised by the hon. Member, Shri
Kalyan Roy, is concerned, about the liabilities
of these people to pay past taxes or past
liabilities before the date of takeover, the
relevant date, all that is being taken care of
and the Caltex people have agreed to make
such payments as become due against them
within 60 days of the claim made against
them. Now these liabilities for 1975 and
earlier years are taken care of.

So far as this capital gains tax is
concerned, as | have said, it is paid in
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rupee and, therefore, though we save th,
foreign exchange, but it is true that the Caltex
gain all the amount of Rs. 13 crores in take
off. The question was raised as to how much
they invested. The earlier dollar investment
of Caltex was 20 million and in addition an
interest free loan of three million pound
sterling was extended to the Indian company
by the Caltex U.K.

It is true that the Caltex India had in their
supervisory hierarchy officers with very high
scales of pay, including extra-ordinary  perks
which did not have any comparison with our
oil com. pany official pay structure and, there-
fore, we will have to see and w, have made a
provision in this very Act. While we have
covered every workman, his rate of pay, his
conditions of service, even in the case where he
is a temporary worker, have made it plain that
with regard to officers who do not com, within
the purview of this particular provsion which
gives protection, who is beyond that, we have
clearly said that we reserve the right to screen
them.  We reserve the right to absorb them.
But we also reserve the right to Offer them those
salaries which parallel designations carry in our
existing organisations. If these officers feel that
they cannot work within these cor.di-p-  tions,
well, they  would be most welcome to choose
retirement.  We are not bound to take all of
them. Thelaw,. makes it abundantly clear.
However, it will be our endeavour to see that
brain-drain does not take place.  This will not
apply to managerial staff but so far as very
good scientists and technologically eminent
people are concerned, it will be our endeavour to
see that these people are not taken away and we
do not suffer on that account.

Sir, some questions were raised about the
very structure of petroleum prices etc. It is true,
Sir, that these are » very important segments,
wherein our middle class, town-folk and even
the common man sometimes is very much
involved, but |1 am greatly worried, in fact,
about kerosene oil, which covers more
households than both; of these
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items (cooking gas and petrol) put
together. And yet | am not in a posi-
tion t, say today what shall be the
position of this important and very
strategic raw material or input
in the life of our people.-
Nevertheless, it will be our endeavour
to reduce the cost of production to the
extent desirable to rationalise market,
ing, to reduce costs on all counts but
| cannot say today whether it will be
possible for us to do anything in the.
matter of reduction of price. A

A point was made by my lion,
friend, Shri Bhandari, about the ope
rational cost, the transportation cost
and he said that the  whole thing,
should be looked into realistically. I-
am sure we do mean business. We
shall have to look into it wvery realis
tically. But a number of claims are-
being made by a number
of people. For example, the
petrol pump owners want
something more and everybody wants,
more. Whereas the consumer wants-
things at a lesser price, the distribu
tors or the people involved in opera
tion are asking for more. The two
are contradictory in nature. Neverthe_
less, 1 do not mean that one sector
should suffer for the benefit of the
other. And yet the people of India
should have the wvery best out of us.
I can only assure the House that |
have been in this Ministry for hardly
a week, but I will try to bend my
energies in th, direction in which the
House expects me to do.

Sir, a talk has been made about
Indianisation of our entire organisational
structure. | am sure this is the most welcome
suggestion made and we will have it. This
particular takeover or acquisition is one step, a
big step in that direction. So far as the other
small companies are concerned, | have not yet
made up my mind as to what really should be
the policy, how we should approach the
question. But it is sure that we do mean to try
to make this company also come within the
basic fold of ownership of this whole industry
by the people of India. What will happen, how
it will be donee
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and achieved, will certainly be known to this
House at the appropriate time.

Now, Sir, questions were raised about the
compensation. | have said very plainly that
this was in tha bargain and it would not be
either correct or possible for this Government
to go back on this, since this is a commitment
with a foreign company, already entered into
by way of agreement between the
Government of India, our predecessor
Government, approved by the Cabinet and
every tone and those people who own Caltex
.in India. Therefore, we have to defend on it.

So far as the question of off-shore and on-
shore drilling and the licensing of some
people for Bay of Bengal, Kutch area or
Sunderbans Area is concerned, | am looking
into it. 1 would not like to make any more i
comment than this that the matter is siin&er
active consideration.

So far as what my hon. friend, Shri Kalyan
Roy, said about the retrenched employees is
concerned, | made a commitment in the
Lower  House which | would like to make
here also. We cannot take back all the
retrenched employees or any retrenched em-
ployee in the Caltex itself. But those who have
been retrenched, if they are willing to serve
in the new refineries which will come up and
if we have a place for them, we will certainly
give them a consideration and would certainly
like to have them and make use of their
capabilities.  But due to computerisation, if
some people became surplus to requirements
and they have been retrenched, it is no more
possible to load them on to this particular
industry. However, if there -are younger
people and if there -are vacancies due to
natural wastage, certainly that can be looked
into in case the person is suited to the re-
quirements of the job.

One thing more and | have done. It is about
the gas cylinders. As of now, w« have enough
capacity for ananufac luring gas cylinders.
It has
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been brought to our notice in the House here
that some accidents have taken place. | really
do not know who controls this right now. |
must beg the pardon of the House that i cannot
say that the quality control, or control of
Indian  Standardisation specifications, or
whatever it is, looked after by which Ministry.
But I will certainly also have this taken up by
my Ministry, or the Ministry concerned, so
that this type of tragedy which the hon.
Member, Shri Kalyan Roy, referred to does
not take place. It will be our endeavour to see
that we serve our people to the best of our
capacity.

So far as the question of ownership of this
particular type of industry is concerned, | am
very happy that the previous Government, as 1
said, has followed the path shown by Shri
Jawaharlal Nehru and | can assure the House
that the .same path shall be consistently
followed in relation to' this particular sector. |
have no doubt in my mind that the country
will move forward, find more oil, become self-
reliant. But obviously, Sir, in oil one has to
have pluck and luck.

I wish the House all luck, the country all
luck ,nd I hope 1 too will have some luck in
being able to find some more oil.

With these words, Sir, I am thankful to the
hon. Members who have given their views on
this Bill with candour.

THE VICE-CHAIRMAN (SHRI V. B.
RAJUj; The question is:

"That the Bill to provide, in the public
interest, for the acquisition of the shares of
Caltex Oil Refining (India) Limited and for
the acquisition and transfer of the right title
and interest of Caltex (India) Limited in
relation to its undertakings in India and
thereby to secure that the ownership and
control of the petroleum products produced
by the Caltex Oil Refining
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(India) Limited, and marketed and
distributed by the said undertakings, in
India, are so distributed as best to subserve
the common good, as passed by the Lok
Sabha, be taken into consideration".

The motion was adopted.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): We shall now take up clause by
clause consideration of the Bill.

Clauses 2 to 24 and the Schedule were
added to the Bill.

Clause 1, the Enacting Formula, the
Preamble and the Title were added to the
Bill.

SHRI H. N. BAHUGUNA: Sir. | move:

"That the Bill be passed.”

Sir, | want to give only one assurance. My
hon. friend has raised the point as to what
sort of policy we would have with regard to
officers in this concern. Not only in this
concern, Sir, but in the whole Ministry the
policy will be that any person who is not
secular or any communal element shall have
"o place and we shall see that secular people
alone are allowed to function here.

The question was proposed,

SHRI BHUPESH GUPTA: Sir, on a point
of inquiry. Sir, we hear that the British pipes
which ONGC was buying from England was
importing them through Indian Tube, \fter the
visit of one of the executive personnel, Mr.
Charles Gordon, to this country during the
period of emergency, the sole agency has
been transferred to some other concern. There
is a question and | hope he will give an
answer to it. But why could not these pipes
be imported through the public sector
undertaking? One Mr. Jhunjhunwaia, | am
told, met Mr. Charles Got don
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when he visited this country and virtually
prevailed upon Indian Tube— T am not
bothered about Indian Tube—to transfer the
sole agency to some other concern. This is not
good. Tatas should go, undoubtedly, from the
sole agency. But there is no need for spurious
companies being patronised and favoured and
I think when answering questions on Monday
he will give the facts about the position of the
pipes from British Steel, whether Mr. Charles
Gordon came to India during the emergency,
whether he was met, what was the result of the
negotiations and whether the sole agency has
been transferred from tne company to another
spurious company. | am not naming it for a
variety of reasons. | think on Monday he will
clarify this position.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU). Mr. Minister, have you anything to
say?

SHRI H. N. BAHUGUNA: Sir, | am
grateful to my hon. friend for telling me the
supplementcV.ie; in advance. | will see
whether | have all the material on the file. |
will prepare myself for that. I can assure my
friend that so far as | am concerned | will not
allow any spurious people to come anywhere
near me or my Ministry.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): The question is:

"That the Bill be passe:!**

The motion was adopted.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): The House stands adjourned till 11
A.M. on Monday.

The House then adjourned at
thirty-fivVe minutes past s.'X of the
clock till eleven of the clock o,
Monday, thy 11th April, 1977.



